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After order was pronounced, learned counsel for the applicant 

submitted that he wants to withdraw the O.A. since the impugned order has 

been withdrawn by the Government. 

2. In view of the submission of learned counsel for the applicant, 

O.A. is dismissed as 
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Delivered by Hon’ble Mr. Anand Mathu, Member (A)

After order was pronounced, learned counsel for the applicant 

submitted that he wants to withdraw the O.A. since the impugned order has 

been withdrawn by the Government.  

In view of the submission of learned counsel for the applicant, 

O.A. is dismissed as withdrawn. No costs.   
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